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PETI TI ONER
UNION OF I NDIA & ANR. ETC.

Vs.

RESPONDENT:
LAXMAN GAJANAN DESAI & ANR. ETC

DATE OF JUDGVENT: 25/ 03/ 1996

BENCH

RAMASWAMY, K
BENCH

RAMASWAMY, K

G B. PATTANAIK (J)

Cl TATI ON
JT 1996 (4) 223 1996 SCALE (3)392

ACT:

HEADNOTE:

JUDGVENT:
WTH
ClVIL APPEAL NOS. 6747, 6744- 46, 6748-50 of 1996 (Arising out
of SLP (C) Nos. 8933 /95 (CC-2370), 17565, 17805, 18185,
27180, 5205 and 17897 of 1995)
ORDER

Leave granted.

We have heard the | earned counsel on both sides.

In the appeal arising out of SLP (C) No.15356/92 dated
February 26, 1996, the Division Bench of the Hi gh Court in
W P. 2333/ 1983 by order dated July 29, 1991 directed that the
appel l ants cannot insist upon the respondents conceding to
the title of the Government. It directed the appellant to
renew the licence without insisting upon conceding the title
of the appellant. In the appeal, this Court had held that
for obtaining licence/renewal, title to the property or a
| ease from the owner is a pre-condition In that case, the
Deputy Collector had held that the respondent had title to
the property and appeal thereon was pending. Accordingly
this Court had directed the appellant to grant renewal of
the licence pending decision on title.

In these cases, adnmttedly, no decision on title has
yet been given by any authority. The respondents are
directed to file their clainms before the conpetent authority
(Collector/District Magistrate, as the case may be) within
one nonth fromtoday either as an owner or a |l essee fromthe
owner. The conpetent authority is directed to issue notice
to the Central Governnent and after considering the materia
and affording an opportunity of hearing and after taking
into consideration the |aw on vestings dispose of all those
applications on title. Subject to the result therein, the
licences under the Salt Act woul d be issued/renewed. Pending
decision, the appellants are directed to grant renewal. The
authority is directed to dispose of those matters within a
period of six nonths fromthe date of the receipt of the
copy of the order.

The appeal s are accordingly di sposed of. No costs.
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